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CENTRAL ADMINISTRATIVE TRIBUNAL
ERNAKULAM BENCH

Q. .A.NO.249 /2000
Dated the 29th day of March,200D

CORAM =

HONBLE SHRI A.V.HARIDASAN, VICE CHAIRMAN

HON’BLE SHRI G.RAMAKRISHNAN, MEMBER (A)

George Mathew,

Chief Commercial Clerk

Grade I1I1,Southern Railway,

Kottayam. . fpplicant .

(RBy Advocate Mr. T.C.G.Swamy)

1. Union of India represented by,
. The Secretary to the Government of India,
Ministry of Raillways,
Rail Bhavan, New Delhi.
2. The General Manager,
Southern Railway,
Madras. ‘
3. The Chief Personnel Officer,
Southern Railway, g
. Madras.
4. The Senior Divisional Personnel Officer,
Southern Railway,
Trivandrum.
5. The Chief vigilance Officer,
Southern Railway,
- Headquarter Office,
Park Town P.O.,
Madras.
& . Sri.Rahmatulla,
Chief Commercial Clerk Gr.III,
Firavom Road,Railway Station and P.O.,
Kottayvam District.

(By Advocate -Mrs. Sumathi Dandapani)
The aApplication haying been heard on 29,3.2600, the Tribunal
on the same day delivered the f@llowing:~
| OCRDER
HON’BLE SHRI A.V.HARIDASAN,VICE CHAIRMAM:
applicant who is presently working aé Chief Commercial

Clerk at Kottayam Railway Station of Southern Railway has




_ifiiéd this application challenéing the order datad 25.2.2000
(Annexure ﬁ~1) by which fhe-applicént has béeﬁ,transferred to
Madras on administrative grounds in connectioh_ with decoy
check cases. The applicant assails this ofder on various
,gfounds,including that for no justifiablé rea$0ns<hé has bean

transferred out of his cadre.

2. When the application .came. up for hearing, learnesd
. : counsel . on either side agreed ,thatAthe application may be

disposed of at the admission stage perhitting the applicant ta

LDt Sat

‘make~a‘representation to the second respOndent within a fixed
time aﬁd with a direction to the second resﬁondent-to consider
and vdispbse of the repreéentation in  aCcofdance with law
~within a time specified by the Tribunal and the operation of

the impugned order may be Kept in abeyance till then.

3. In the lightvof the ébov& subﬁission by the learned
counsel on either side, we dispose 0f‘,£his. application
'permitfing the applicant to make a--repfesentation wifhin 15
days from today putting forth ﬁis grievances‘ia regard to his

_ transfer byvthe impugned’ofdeh, makihg mention of the relevant
Fules and instructions and With a direcfionvlfb ~the second
respohdent that the representation so made by the applicant
shall be considered by him taking intbv qonsidération the

Railway Board’s letter dated 6.2.78 (anhexure awzj and anvy




)

- .

other relevant rules and instructions on the subject and to

give the applicant an apbropriate reply - as expeditiously as

possible. we also direct that the relief of the applicant
pursuant to the impugmed order shall be kept in abeyance till

a replynon the repre$entation is served on the applicant.No

arder as to costs.

ated 29th March, 2000.

(GuRAMAKRIéHNﬁN) (A.V.HARIDASe
MEMBER (A) ‘ VICE CHAIRMAN

/aa/

Annexures referred to in this order:

A-l: True cop . .
Yy of the office order No.V : .
dated 25.2.3000 Lesued by the 4ch rospandant Tt

A-2: True cop
y of the R
TR/112 dated 6.2. 7;flway Board's letter No,E(NG)II/77/



